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1 7.1.95 

7-3.-95 

Far. Admitted. Notice to 

respondents returnable in four weeks. 

v MBEIR 	MI ILLT Iv) 

Three weeJs1 
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to I i1 counter, 
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i.s.158 & 160/94,32.33,61,62,63,70 & 711 
Orders pronounced in open Court. 

A Nos,158 and 160 of 1994, OA Nos32, 

33,61,62,63, and 71 of 1995 are rejecte 

and O.A.NO.70 of 1995 is disposed of in 

the order dated 29.5.1997 in separate 

sheets attc bed L A I 5&/9 4 


